OPEN COUKT

IN THE @ENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD
ADDITIONAL BENCH AT ALLAHABAD
R RN
Allahabad ; Dated this 29/4 day of OcC/=hay 1996
Contempt Application No;63 of 1996
IN
Original Application No, 1086 of 1995
pigtrict 3 Allahabad
CORAN: -
Hon'ple Mr, S.Das Gupta, AM
Hon*ble Mry T,.L. Ver |
Rajendra Prasad Yadav
son of shri Ram Sagjiwan Yadav
village Bihgria, Lalgopalganj,

DistteAllahabad,
(BY sri ABL srivastava, Advocate)

« o o & @ Petitioner
Versus

jE shri Ganesh Behari Tripathi
provisional EDDA/MC Branch Post Office
Bihsriya (B(-Lalgopalganj)
DistteAllahabad

2% shri G, N, Tripethi
Sub Divisiongl lngpector (Post)
North Sub Division
Head Post Office~Allahabad,

3¢ shri G, P, Mishra
Sub.Divi sional Inspector (Post)
Northe SubeDivision ‘
Allahabad;

4, shri Onkar Nath Tripathd
$ub. Post Master, Lalgopalganj,
Allahabad .

(-
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Se shri Mohd, Muslim Farugi

Branch Post Master

Biharia (Account Lalgopalgan) Smpbepost Office)
Distt.Allahabad,

Respondents

This contempt application has peen filed under
gection 17 of the Administrative Tribunals Act, 1985,
alleging nonecompliance with s modified interim order
passed by a Bench of this Hon'ble Tribunal dated

9=-4- 1996, ‘

2 The applicant in this present contempt application i
W (= respondent no,4 in the OA No, 1086/1995, That OA was
" filed by Sri Ganesh Behari Tripathi challenging the
order by which his services were terminated, An
interim order was passed at the admission stage
directing the respondents tc maintain the status quo
in respect of the applicant, Subsequently, by an
order dated 11-4-1996, the aforesaid interim order was
modified and by the modified order it was provided
that there wouldbe no bar in finalising the regular
appointment which is under process and necessary order may

be issued tor the selected candidatleg,

3 The applicant in the contempt applicatin subsequent
got himself impleaded as respondent no,4 in the OA,
He has now alleged that there has been a violatbon of
the interim order passed on 1l-4=1996,inasmuch as, thouqh
he wmgularly apppiinted on the post of EDDA bBt he vl
beiég denied of the post and that subsequently he was

given the charge of the post‘A respondent no,4 has
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been handing over the Dagk to Sri Ggnesh Behari Tripathi
for delivery, It would be clear from the opergtive
pertion aﬂw of the interim order
dated 11-4-1996 that the respondents were permktted

to finalise the regular appointment and alsc pass
necessary order for the selected candidates, However,
this order did not in any way compeliBd the respondents
to make regular appointment, Therefore, even if the
resgpondents ha& not appointed the respondentL\pp.4

be ¥
in OA Noy1086/1995 taking advantage of the g

granted to them, it can hardly be said that ther; was

any violation ofthe Tribunaglts order, The averment in
the CCA is that the respondents have made the regular
appaintment and the regular appointee has even been given
the charge of the post, We, therefore, see no
contragvention of the Tribunal's order whatsoever,
The contempt application is totally misconceived and

-
is, therefore, dismissed accordingly, Twe=soctises=issued
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